AGRAHAYANA 2, 1887 (SAKA) Re: Question of 3374
it Privilege
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12:20-1i2 hrs,

BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL, 1965

(As passed by Rajya Sabha) EHTE )
Secretary: Sir, I lay on the Table of
the House the Banaras Hindu Univer- e xE femn § fF

sity (Amendment) Bill, 1965, as pas-

sed by Rajya Sabha, "TTe T YART FMedm . ... ..

Mr. Speaker: The Members can
have the copies of the Bill.

12.21 hrs,
Re: QUESTION OF PRIVILTGE
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3375 Re: Question
Mr. Speaker: I am reading the
statement.
oft i wwmn (AhaEr) o ‘oEEeE
N f=Eramy?
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I have ruled.
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of Privilege 3376
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When a Member makes a gtatement
knowing it to be false . .

o 7w wAIgT Sifgar : sy
Hel w1 "wgr Fen fmrza o
Mr. Speaker: When a Member
makes a statement knowing it to be
false, be he a Minister also, when it
is within his knowledge that the facts
are otherwise and then he makes
as wrong statement having that know-
ledge and knowing it to be false, then
alone a question of breach of privilege
can arise, No wrong statement and
no statement, even if it is considered
false by any other Member, can give
cause for & breach of privilege mo-
tion. Therefore, there is nothing of
that sort in this modition, and, there-
fore, 1 disallow it.

Now, Papers to be Laid on the

Table,
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"egw wptew ¢ At DAY 9T A
AT FT A AYY TSI AT ®EAT |

ofy vy fowly : % @ 97 OF sqEEqT
W ATT 105 & geta I «Tgar
g1 o 8 A g F | 0g P
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Mr, Bpesker: Order, order.

We T AAET Sifgar : TaTT Hely
T AW FT AT A I oy § oW
oIy IART AT E 1
Mr. Speaker: There ought to be
some limit, Now, we should proceed
with the next jlem,
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W ar ¥e frad

1229 hrs.
PAPERS LAID ON THE TABLE

AMENDMENTS TO KERALA SURVEY AND
BounpArEs RuLEs

The Deputy Minister |n the Minis.

try of Food and Agricalture (Shri
Shahnmawax Khan): On behalf of Shri
C. Subramaniam, I beg to lay on the
Table a copy of Notification SRO. No.
286/65 published in Kerala Gazeile
dateg the 20th July, 1965, maokiag
certain amendments to the Kerala
Survey and Boundaries Rules, 1804,
under sub-section (3) of section 22 of
the Kerala Survey and Boundaries
Act, 1961, read with clause (c) (iv)
of the Proclamation dated the 24th
March, 1985, issued by the Vice-Pre-
sident discharging the functions of
the President, in relation to the State
of Kerala. [Placed in Library. See No.
LT-5203|85].
Noriricarions UNDEr MiNEs Act, Gov-
"mRNMENT RESOLUTION ON SEconp Wace
BoARp FOR SUGAR INDUSTRY AND Docx

Wosxrns (Apvisory COMMITTEE)

Amgnoament Runes

The Minister of Labour and Em.
Moyment (Fhrl D. Sxafivayya): 1 beg
te lay on the Table . . ,

(1) a copy esch of the following

1900 (Ad) LSD—S5

Notiflcations under sub-section (7) of
section 59 of the Mineg Act, 1952:—

(i) The  Metalliferous Mines
(Amendment) Regulations,
1965, published in Notification
No. GSR. 1581 in Gazettte of
India dated the 30th October,
1965;

The Coal Mines Third
(Amendment) Regulations,
1065, published In Notifica-
tion No. GSR. 1602 in Gazette
of India dated the 6th Nov-

(i)

ember, 1965;
(iii) The Coal Mines (Amendment)’
Regulations, 1965, published

In Notification No, GSR, 1603
in Gazette of India dated the
6th November, 1965;

(iv) The Metalliferous Mines (Se-
cond Amendment) Regula-
tions, 1965, published in No-
tification No, GSR. 1404 in
Gezette of India dated the
6th November, 1965 [Placed
in]Libfuru. See No LT-5204]
65].

(2) a copy of the Dock Workers
(Advisory Committee) Ame-
endment Rules, 1965, publi-
shed in Notiflcation No. BSO.
3525 in Gazette of India dated
the 13th November, 1985,
under sub-section (8), of
section 8 of the Dock Workers
(Regulation of Employment)
Act, 1948. [Placed in Library
see No. LT-5205/65.]

(3) a copy of Government Reso-
lution No. WB-7(2)/63 gated
the 16th November, 1965 set-
ting up a Second Wage Board

for the Sugar Industry.
[Placed in Library, see Na.
LT-8206|85].

NoTrricATIONS UNDER INDUSTRIAL
Freance CorromaTion AcT.

The Ministey of Plamning (Shri B.
E. Bhagat): I beg to lay on the Table
a copy each of the following Notifi-
cations under gub-section (3) of sec-



